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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD
(Special Original Jurisdiction)

WEDNESDAY, THE FIFTH DAY OF AUGUST
TWO THOUSAND AND TWENTY SIX

PRESENT
THE HONOURABLE SRI JUSTICE N.V.SHRAVAN KUMAR

WRIT PETITION NO: 24962 OF 2026

Between:

1. M. Hamsamma, W/o.Laxmaiah, aged about 56 Years, Occ: Agriculture, R/o.
H.No. 1-98, Madhapur, Kandukur Mandal, Ranga Reddy District, T.G

2. Rangani Laxmamma, W/o. Narashima, aged about 55 Years, Occ:
Agriculture, R/o. H.No. 6-25, Nedunur, Kandukur Mandal, Ranga Reddy
District, T.G

3. A. Sujatha, W/o. Bhaskar, aged about 43 Years, Occ: Agriculture, R/o. H.No.
3-66, Banda Gudoor, Kandukur Mandal, Ranga Reddy District, T.G.

-.Petitioners
AND

1. The State of Telangana, Rep. by its Principal Secretary Revenue Department,
Secretariat, Secretariat Buildings, Hyderabad, T.G.

2. The District Collector, Ranga Reddy District, District Collectrate Office,
Kongarkaion, Ranga Reddy District, T.G.

3. The Revenue Divisional Officer, RDO Kandukur, Kandukur Mandal, Ranga
Reddy District, T.G.

4. The Tahsildar and Joint Sub-Registrar, Kandukur Mandal, Ranga Reddy
District.

...Respondents

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be pleased
to pass an order or direction more particularly one in the nature of writ of mandamus
or any other appropriate writ or direction, holding that the inaction of the respondents
in not disposing off the application field by the petitioners dt.15.05.2025 is illegal,
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petitioner with regard to the agriculture land in Survey No. 19/4, & 20/5 admeasuring,
1.0200 & 0.2800 Guntas and total Acs. 01. 3000 Guntas, Situated at Gudur Village,
Kandukur Mandal, Ranga Reddy District, T.G.

Counsel for the Petitioners: Sri. MUNEER BASHA SHAIK

Counsel for the Respondents: Ms. DARA HARITHA KIRAN, AGP for Revenue

The Court made the following: ORDER



IN THE HIGH COURT FOR THE STATE OF TELANGANA
' AT HYDERABAD

THE HONOURABLE SRI JUSTICE N.V.SHRAVAN KUMAR

WRIT PETITION No.24962 of 2026
DATE OF ORDER: 05.08.2026

Between:
M. Hamsamma,
and 2 others.
... Petitioners
AND
The State of Telangana, rep.by its
Principal Secretary, Revenue Department,

Secretariat, Secretariat Buildings, Hyderabad, T.G.

and 3 others.
... Respondents

ORDER:

This writ petition is filed to declare the inaction of the
respondents in not disposing off the application filed by the petitioners
dated 15.05.2025, as illegal and arbitrary and consequently to direct
the respondents to consider and dispose of the said application of the
petitioners by mutating their names in the revenue records and also
issuing pattadar books individually in respect of their lands in Survey
Nos.19/4 and 205 admeasuring Ac.1.0200 & Ac.0.2800 guntas,
totaling Ac.01.3000 guntas situated at Gudur Village, Kandukur

Mandal, Ranga Reddy District.

2. Heard Sri Muneer Bassha Shaikh,'learned counsel for the
petitioners and Ms. Dara Haritha Kiran, learned Assistant

Government Pleadgr for Revenue appearing for respondent Nos.1 to 4.
Sea
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With the consent of both the parties, the writ petition is being taken

up for disposal. Perused the entire record.

3. The brief facts of the case as stated in the writ affidavit are that
prior to the death  of petitioners’ mother, their father-Golkonda
Jangaiah died by leaving them as his legal heirs and successors and
on 07.01.2025 their mother-Golkonda Ramulamma also died. 1t is
stated that the petitioners’ mother was the pattadar of the agriculture
land i Survey No.19/4 admeasuring Ac.1.0200 and in Survey
N0.20/5 admeasuring Ac.0.2800 guntas, total admeasuring Ac.1.3000
guntas situated at Gudur Village, Kandukur Mandal, Ranga Reddy
District, vide pattadar pa.ssbook No.T0S5110100427. The subject
property stands in the name of petitioners’ mother only. It is further
stated that after death of their parents, the petitioners submitted an
application dated 15.05.2025 before the respondent Nos.2 to 4 for
mutation of the subjec£ property in their favour, however the
respondents did not consider the said application till date. Aggrieved

by the same, the present writ petition is filed.

4. Learned counsel for the petitioners would submit that even after
lapse of more than one vear, the respondents have not passed any
orders on the application of the petitioners dated 15.05.2025 for
mutation of their names in the revenue records and therefore, the

learned counsel secks a direction to the respondents for early disposal

of the said application.
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5. Learned Assistant Government Pleader for Revenue submits
that pending application of the petitioners dated 15.05.2025 would be

considered and appropriate orders will be passed by the respondents

expeditiously.

6. In view of the above submissions made on either side, without
going into the merits of the case, this Court deems it fit and proper to
direct the respondents to consider the application of the petitioners
dated 15.05.2025, after putting notice to all the interested/affected
parties and pass appropriate orders thereon expeditiously, preferably
within a period of six weeks from the date of receipt of copy of this
order. It is made clear that if any orders passed by the respondents
by this time on the said application, the same shall be communicated
to the petitioners within one week from the date of receipt of copy of

this order.

7. With the above direction, the writ petition is disposed off at the

admission stage. There shall be no order as to costs.

Miscellaneous petitions, if any, pending in this writ petition

shall stand closed.

SD/- P.C.SULEKHA DEVI
ASSISTANT REGISTRAR //'
HITRUE COPY// é s

. SECTION OFFICER
o,

1. The Principal Secretary Revenue Department, Secretariat, Secretariat
Buildings, Hyderabad, T.G.
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The District Collector, Ranga Reddy District District Collectrate Office,
Kongarkalon, Ranga Reddy District, T.G.

The Revenue Divisional Officer, RDO Kandukur, Kandukur Mandal, Ranga
Reddy District. T.G.

. The Tahsildar and Joint Sub-Registrar, Kandukur Mandal, Ranga Reddy

District.
One CC to Sri. MUNEER BASHA SHAIK, Advocate [OPUC]

6 Two CCs to GP for REVENUE, High Court for the State of Telangana, at

Hyderabad [OUT]
Two CD Copies



HIGH COURT

DATED: 05/08/2026

ORDER
WP.N0.24962 of 2026

DISPOSING OF
THE WRIT PETITION

WITHOUT COSTS.

Y

CC TODAY
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